GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)

" 8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI
No. F.14(6)/LA-2011/ 4law /(7‘1_, 200 Dated the9$September. 2011
To
The Special Seeretary (GAD).
General Administration Department,
Government of NC'T of Delhi
2" Level, A-Wing.
Delhi Secrctariat.
New Delhi.
Sub: Gazette Notification of the Delhi Value Added Tax (Second Amendment) Act, 2011
(Delhi Act 08 ol 2011)
Sir,

I am directed to forward herewith two copies of the subject cited notification (English
and Hindi versions) for publishing in the Delhi Gazette (Part-1V)-Extra-Ordinary today
itself. It is requested that at least 10 Gazette copies of the same may be sent to this
Department as soon as received from the press.

Yours faithfully.
Encl:  Asabove /
(Tarun Sahrawat)
Addl Sceretary (Law, Justice & 1.A.)
No. F.14(6VLA-201 1/ LlAaw / 19Y.- 20y Dated the2% Neptember. 2011

Copy. together with the copy of enclosures, forwarded for information and necessary action to:-
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The Secretary. Government of India. Ministry of Home Affairs. New Delhi-110001 (with
5 copics).

The Joint Secretary & Legislative Counsel. Government of India. Ministry of Law &
Justice. Legislative Department (Correction Cell). Shastri Bhawan. New Delhi-110001
(with 2 copies).

The Pr. Secretary to Lieutenant Governor. Delhi. Raj Niwas. Delhi-110054.

The Pr. Secretary to Chief Minister. Govt. of NCT of Delhi. Delhi Secretariat. New
Delhi-110002.

The Pr. Secretary (Finance). Govt. of NCT of Delhi. Delhi Secretariat, New Delhi-
110002.

The Commissioner (T&T). Govt. of NCT of Delhi. Vyapar Bhawn. L.P. Estate, New
Delhi-110002.

110002,

'5) — The OSD to Chief Secretary. Govt. of NCT of Delhi. Delhi Secretariat. New Dethi-
] o
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8_~The Secretary (LA). Delhi Legislative Assembly Secretariat, Old Secretariat. Delhi-

110054.
The Deputy Secretary (Admn.). Law. Justice and Legislative Affairs. Govt. of NCT of
Delhi with the request to upload a copy of the this Act on Department’s website.

10. Sh. N. Gi. Goswami. Legislative Counsel, Department ot Law. Justice and Legislative

/ Aftairs. Govt. of NCT of Delhi. Delhi Secretariat, New Delhi-110002. \
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(Tarun Sahrawat)
Addl. Secretary (Law, Justice & 1..A.)



(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXT_RAORDINARY) .

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF ADELI;II
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14(6)/LA-2011/Iclaw/ 19 % Dated-)% the September, 2011
. NOTIFICATION g
No.F.14(6)/LA-2011/Iclaw/ 193 - The following Act of the Legislativé Assembly of the - .

National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on 17th
September, 2011 and is hereby published for general information:- e
“THE DELHI VALUE ADDED TAX (SECOND AMENDMENT) ACT, 2011
(DELHI ACT 08 OF 2011)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the e
September, 2011) '

© [17" September, 2011}

| An Act to further amend the Delhi Value Added Tax Act, 2004

' BE it cnacted by tlic Legialative Assembly of the National Capital Territory of
 “Delhi in the Sixty-cecond Year of the Republic of India as follows:-

. 1. Short titl, oxtont and’commencement.- (1) This Aot may be called the Delhi
. Valuo Added Taxt (Sccond Amendment) Act, 2011, , -

W

7 on extonds to the whole of the National éapit&l Territory of Delhi.

-+ (3 Save as otherwiso provided, it shall come into foros on such date as the Government
.~ may, by notification in the official Gazette, appoint, - k ovemment

g, ‘Amendmeént of Boctlon 2.~ Tn the Delhi Value Added Tax 2004 (De '
. olt‘zooadc?oggi:rgfwgﬁfmd to s “the principal Act™), in section 2?; sub-se(?ticl:ti (‘i‘)uh:t
v, clause (zd), after sub-glauss (vii) and before th ( i sof
 the following provisos thall bo inserted, nc:;el;&planaﬁgg ‘.°°°»““§““ e

.. “PROVIDED that an amount equal to the increase in ' ) .
L _(includixig tl‘}‘e dutics and levies charge:q thereon by the Central Gorene of dma:fi‘g{ S

- from the 257 Junc, 2011 chall not form part of the sale price of diesel (HSD) sold on or

. " efter the date of the commencement of the Delhi Value Added Tax (Second Amendment)
.-, 2011 till such dats as the Government may, by notification in the official Gazette,
oh c_lm.sct or if the price of diesel (HSD) falls below the sale price prior to 25" June, 2011,
- whichever is earlier: . S T I

. PROVIDED fiirther that if the price of diesel (HSD) further incteases from the
. lovel of price as on 25™ June, 2011, the f 1o rom the
. furtherinerzzse: ‘ ° ﬁrét proviso shall not have any °ﬁ°“ on such .
. ) ‘ PROVIDEﬁ_'élso'that if the price of diesel (HSD) decli.nes‘bnf remains bove the -
..+ price prevailing prior to 25™ June; 2011, the first proviso shall have effect to theae:t:;tﬁ:;‘
{7 the remaining increase: : : 7 it

: PROVTDED‘,T‘also that the first proviso shall not take e
passed on to the consumers.”, g e e

the benefit is




T Amendment of sostlon 4.~ In the principal Ast, in section 4, in mb—Mon(l) i
(I) the proviso to clauge (b) shall be omitted;

(D in the ﬁrst proviso to clause (d), for the word “four" the word “ﬁve shalt be

5 subatttuted.

. 4. 1 Amendment of section 9.~ In the pnnoipal 'Aot. in seetion 9 in mb-sectxon (l),
for the words “to the extent of proportion of the goods which have been put to sale the
.~ words “where the purchase arises” shall be substituted.

8 - Amendment of section 74.- In the principal Act, In section 74, in mb-section (l), :
* “after the second proviso, the following proviso ehall be inserted, namely: -

“PROVIDED also that the Commissioner may after giving to the dealer an

.~ opportunity of being hedrd, ‘may® direct the dealer to deposit an amount decmed -
<+ reasonable, out of the amount under dxspute, before such objeetion is entertained.”,
s L t

i
(Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)
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